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’

The apelicatien fer recglling the erder datedi6.2.98
1 _ on the Coentempt Apelicatien deoes net merit in censideratien.
On the date fixed fer hearing the Contempt Applicatiah, the

petitiener's ceunsel was absent. We dispesed ef the Centempt

Applicatien after hearing the ld.ceunsel appearing feF the
alleged centemners and alse after geing threugh the recerds.
: . Mr.Chatterjee's cententien is that we passed the Order witheut
leeking inte all the ma;drials en recerd and as the éempliance
was dsne after mere than a vear, the Ceurt ceould net have taken N
~the view that the erder has been substantially camplie& with,
We de net find any merit in such'submissionsi The

avwlicatien stands rejected,

i

(S.Dasgupth) (5.N.Mallick) -
Member(a) . Vice-Chairmman.




